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Jaipur Bench, Jaipur
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Date of Order Orders
1.11.2000 Mr.P.F.Mathur - Proxy of Mr.R.N.Mathur - Ccunsel

" ¢ccuncel for

for applicant.

Mr.2.2.Hasan - Ccunsel for respondents.

The learned counsel for the respondents filed
interim rerly and stated in the interim reply that
the applicant has already keen promoted on the post
cf CTI vide corder dated 12.2.2000 c¢n the kasis of
his senicrity on regular hkasis.

In view of the submissicns made by the learned
the respondents, the ccunsel for the
applicant seeks to withdraw the 0.A with the
liberty to file a fresh C.A, if sc advised.

In view o¢f the akcve, we dispcse of the O.A as
withdrawn with the likerty tc file a fresh 0.A, if
sc advised.

No order as to costs.
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